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ing programmes of educational trans- 
formation reducing disparity, Univer- 
salisation of elementary education, 
adult literacy, scientific and techno- 
logical research, etc. The Policy fur- 
ther provides that non-Govemment 
and voluntary effort including social 
activist groups will be encouraged 
subject to proper management. In 
particular, an alternative system will 
be devised to involve private and vo- 
luntary effort in technical and pro- 
fessional education in conformity with 
accepted  norms and goals. 

(c) The 1993-94 Budget provided 
concessions, under section 80 G of 
the Income Tax Act, to donations to 
Universities and intitutes of na- 
tional importance. As a 'follow up, 
the Indian Institutes of Technology, 
the Indian Institutes of Management 
and the Indian Institute of Science 
have taken a major initiative in mobi- 
lising non-budgetary resources. Exch 
of these institutes has set up an en- 
dowment fund, which cumulatively 
would amount to Rs. 200  crores over 
the next four to five years. Each fund 
is in the nature of a corpus and the 
institute is free to utilize the interest and 
the accruals from the corpus in the 
manner it deemes fit. Additional incen- 
tives are  provided by agreeing to:— 

(i) maintain the block grants 
without deducting the proceeds re- 
lated to the corpus, and 

(ii) conferring greater autonomy 
in  their internal administrations. 

In order to encourage private parti- 
cipation, the Budget for 1995-96 pro- 
poses to exempt contribution to Zila 
Saksharatha Samitis for primary and 
adult  literacy from Income Tax. 

The Central Plan outlay on Educa 
tion for 1995-96 has been enhanced 
by 18.4 per cent to Rs. 1825.00 cro- 
res from Rs. 1541.46 crores in 1994- 
95.    The increase in the outlay   for 

higher and technical education put 
together in 1995-96 works out to 
12.5 per cent over the approved out- 
lay for 1994-95. 

Protection of caves in  Tamil Nadu 

1773. SMT. KAMLA SINHA: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether it is a fact that inces- 
sant quarrying has been going on 
over the past decade at Perumulkal 
near Tindivanan in the South Arcot 
district of  Tamil Nadu. 

(b) whether rare caves of Megali- 
thic era have been found in this area 
and are in danger of being damaged 
by the continuing quarrying; and 

(c) if so, what steps Government 
intend to take to protect the ancient 
heritage of the country from indiscri- 
minate and unchecked     quarrying? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
(DEVELOPMENT OF EDUCATION 
AND DEPTT OF CULTURE) (KM- 
SELJA): (a) and (b) Yes, Sir. Megali- 
thic remains and a temple on top of 
the hillock which go back to 12th 
century are likely to be damaged by 
continuing quarrying. 

(c) Since the ancient remains are 
not under central protection, Gov- 
ernment of Tamil Nadu has to take 
appropriate steps to stop quarrying. 
The Archaeological Survey of India 
is taking up this matter with Tamil 
Nadu Government to take immediate 
steps to stop the quarrying. 
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Functioning of  Universities 

1775. SHRI S. S. AHLUWALIA : 
Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be pleased 
to state : 

(a) whether it is a fact that estab- 
lishment of Universities and to run 
them are restricted exclusively as 
Government activities, as per the ex- 
isting Rules; 

(b) the details of the control mecha- 
nism, if any, exercised by Govern- 
ment to regulate functioning of the 
Universities in accordance with the 
policies, of Government; 

(c) the number of Universities pre- 
sently existing and number of stu- 
dents admitted annually therein; 

(d) whether there are number of 
institutions which have been recog- 
nised by Government and given  the 

status of "deemed universities" if so, 
the number of such universities; 

(e) the criteria for extending deem- 
ed university" status to an educa 
tional institution; and 

(f) whether it is a fact that Gov 
ernment are contemplating amend- 
ment in the existing Rules in order to 
allow private persons/bodies to estab- 
lish and run Universities; if so, the 
details thereof? 

THE DEPUTY    MINISTER IN  THE 
MINISTRY   OF   HUMAN     RESOURCE 
DEVELOPMENT     (DEPARTMENT OF 
EDUCATION      AND       DEPTT.       OF 
CULTURE)     (KM.    SELJA):      (a)   and 
(b). The universities are autonomous 
organisations     which     are     established 
by the    Acts  of    the     Parliament or of 
the State Legislatures.  These institu- 
tions function in accordance with the 
provisions in their Acts, Statutes and 
Ordinances.   The   Government   nomi- 
nees are represented   on the impor- 
tant   deeision-m,aking    statutory   au- 
thorities of the universities, such as 
the     Boards    of    ManagementlExeoutiva 
Coimeils|Syndica1es, Finance Ctm- 

mittees, Selection Committees,, etc 
with a view to ensuring that they 
fundtion within the frame work of the 
provisions of their Acts and Statutes 
The Statutes of these institutions can 
be framed or amended with the ap- 
proval of the Visitor/Chanctellor. as 
the case may be. 

(c) At present, there are 164 uni- 
versities and 36 Deemed Universities 
in the country. In 1993-94, the stu- 
dent enrolment in institutions of 
higher education was 50.07 lakhs. The 
compound rate    of    growth  of enrolment 
in  these   institutions    works out to 
4.2 per   cent  per   annum. 

(d) At present, there are 36 insti- 
tutions of higher learning which have 
been granted "Deemed to be Univer- 
sity" status  under Section  3 of the 
UGC Act. 


